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THE WILDLIFE (PROTECTION) AMENDMENT BILL, 2002 

THE VICE CHAIRMAN (SHRI SANTOSH BAGRODIA): Now, we will 
take up the Wild Life (Protection) Amendment Bill, 2002. 

THE MINISTER OF ENVIRONMENT AND FORESTS (SHRI T.R. 

BAALU): Mr. Vice-Chairman, Sir, I move: 

"That the Bill further to amend the Wild life (Protection) Act, 1972, be 

taken into consideration." 

Sir, as this august House is aware, the Wildlife (Protection) Act, 1972, 

provides for protection of wild animals, birds and plants, management of their 

habitats, and regulation and control of trade in the products derived from 

various species of wild animals. This legislation, made three decades ago, is 

the testimony to our will and vision for protecting the environment and ecology. 

Wildlife is the barometer of the health of the forests and holds the key 

for India's water resources and also for food security. More than 600 million 

people depend for their livelihood on forests, wetlands, grasslands and coastal 

areas. India's National parks and Sanctuaries are the cradles of our rivers, 

lakes and water resources, with nearly 300 rivers originating from there. 

Despite having only 2 per cent of the geographical area of the world, India 

takes pride in possessing 50 per cent of the global Tigers and Asiatic 

elephants, and 65 per cent of the one-homed Rhinos. Besides, the only 

surviving population of Asiatic lions are found in this country. In India, forests 

and protected areas play a crucial role in harbouring 8000 known medicinal 

plants in the wild. The demand for medicinal plants is growing, and a large 

proportion of India's population prefers naturopathy to allopathic medicines. 

This august House is aware that the quality of environment is intricately linked 

with the nature and the unique biological resources that have been bestowed 

by Mother nature. Bio-diversity conservation cannot be restricted to national 

parks and sanctuaries alone. Areas which are outside the network of protected 

area form vital ecological corridor to protect wildlife and maintain its continuity. 

In 1970, there were only 65 protected areas, we have now been able 

to establish 587 national parks and wildlife sanctuaries in the country. 
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The population of important species like tigers, elephants, rhino, lion etc. has 

improved satisfactorily because of the sustained efforts made by the Centre as 

well as the States. However, a need has been felt for further strengthening the 

provisions pertaining to several important aspects. 

During January this year, the hon. Prime Minister had released the 

National Wild Life Action Plan highlighting the policy and the actions to be 

adopted for the conservation of wildlife. The Wild Life conservation Strategy, 

launched by the Hon'ble Prime Minister, recognizes the fact that while wild life 

is important, protecting the interests of the poor and tribals, living in and 

around the protected areas, is also equally important. This can be achieved by 

maintaining cordial relationship between the people and the managers. 

Mr. Vice-Chairman, Sir, with this backdrop, I now bring the important 

features of the proposed amendments to the attention of the hon. Members. 

An important provision made in this Bill seeks for creation of two new 
categories of protected areas, i.e., "Conservation Reserve" and "Community 

Reserve". These reserves would preferably link the national parks and 

sanctuaries for the protection of wildlife and its habitat. However, they will be 

managed by the local community in a transparent and participatory manner 

involving the members of village Panchayats, NGOs, and other experts. The 

declaration of these two reserves aims at improving the socio-economic 

conditions of the people living in those areas as well as conservation of wildlife 

through sustainable utilization of forest produce. In addition, it is also proposed 

that the existing wildlife sanctuaries are managed in a participatory way with 

the involvement of representatives of Panchayati Raj Institutions, NGOs and 

other experts. 

The existing provisions do not prescribe any time limit to settle the 

claims of the people after the notification of intent is issued in respect of 

national parks and sanctuaries. As a result, the objective of conservation has 

got a setback and several sanctuaries and national parks have been put to 

misuse and encroachments. It is now proposed to limit the period of settling 

the claims to two years. 

At present, the Indian Board for Wild Life (IBWL), under the 

Chairmanship of hon. Prime Minister, is the highest advisory body at the 

National level "for promoting conservation and controlling poaching through 
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coordinated policy and administrative measures. The Bill seeks that the 

National Board is given statutory status and is renamed as the National Board 

for Wild Life. Similarly, the State level Boards, headed by the Chief Minister of 

the respective State, are to be renamed as the State Board for Wild Life. 

At the time of enactment of the 1972 Act, many persons who had in 

their possession wild animals and their derivatives belonging to Schedule I and 

Part II of Schedule II could not declare them within the limited period of 30 

days. The proposed amendment will give them one more opportunity. 

Currently, persons having ownership certificates in respect of Schedule I and 

Part II of Schedule II animals can sell or transfer such articles. This has 

encouraged illegal trade in wildlife products. In order to prevent such activities, 

an amendment is proposed to restrict such transaction except by way of 

inheritance. 

Poaching and illegal trade, if not controlled effectively, have the 

potential to nullify all achievements made so far in wildlife conservation. 

Stringent provisions are, therefore, proposed for forfeiture of the properties of 

criminals who have been convicted in the past for heinous wildlife crimes. 

These provisions are similar to the provisions of the Narcotic Drugs and 

Psychotropic Substances Act, 1985. 

Presently, the penalties for committing offences lack in severity. It is, 

therefore, proposed that these are enhanced from a minimum of one year to 

three years extendable to seven years besides doubling the fine from the 

existing Rs.5,ooo/- to Rs.10,000/-. In order to improve the intelligence 

gathering in wildlife crimes, the existing provisions for rewarding the informers 

are sought to be amended so as to enhance the reward from 20 per cent to 50 

per cent, and a reward of up to Rs.10,000/- is also proposed to be given to the 

informant by the State Government. 

Unregulated growth of zoos in the country has seriously affected the 

quality of zoo management. It is, therefore, proposed that no new zoo shall be 

established without prior approval of the. Central Zoo Authority. Sale and 

transfer of scheduled animals by zoos will also be regulated to prevent illegal 

transaction. 
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Encroachment in the sanctuaries and national parks is a matter of 
serious concern for bio-diversity conservation and integrity of the area. Hence, 

the proposal has been made to empower the officials to evict such 

encroachments. Besides, . some other changes of consequential and 

incidental nature have also been proposed in the Bill. 

I hope this Bill, which seeks to further the cause of protection of 

wildlife of the country, is a non-controversial measure, and, hence, will find 

support of the House. 

With these words, Sir, I beg to move for leave for consideration of 

Wild Life (Protection) Amendment Bill, 2002. Thank you, Sir. 

The question was proposed 
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* #��ह
 ;�L�� 	��� 
7
�* (���"� �L �� ���� 3 �(�� ह� � �ह �# ह� �� �(� "�%�" �! ��? ��(� �� �#� ���� ह� 
�� "ह "ह�� �� �ह
� "��� 
�(��� ह* �#� ���� ह�, "ह�� �� 8��*m ह* �#� ���� ह� � "ह��  
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�* ���* �* ���* 	��
��* 7� �m0��P� &�	(� /���;& �� �
=�� ह� n� 	���
 "ह�� �� �� 
�2�* �ह #�ह�� ह� �� �m0��P� &�	(� /���;& �#� � �� "ह�� ��? 7d�(-घ�घ� 
ह� ह�, "ह�� 
���* /��� �� ������� 
ह� ह�, ����
 �� 5���%& ���5�� ह� "ह �j:* ��ह �� ��
�� ह� �� 
�(� �ह�� ��  ��(L �� ����  �� �ह� ��  �L(� �� �����  	� &�	(� /���;& �� �ह� �� 7
�* 
(���"� �L �� ���� 3 �(�� ह� � 
 
 7��=�6 �N �ह�2�, �� ����  ��6�� �� ��

*� ��+* �* �� �ह �8ह ��
� #�ह9�(� 
 �� �� �� "ह�� ��  ह���� ह�, 7
�* (ह��? �� ��#� ���? ��
 ;����� �m0��P� &�	(� /���;& 
�� "ह�� ��  5���%& ���5�� �� ����� � ��(L 
� 
� �� �H�� ��
� �� �� 
 �
� �A� ह� � ���� 
���* ��
���* ह� '� ���* �*���� �� A��! ��* ह�, ���� ��
� �=* 
� �A��� �! �`�, 7���  
�
���� 
� &�	(� �* A�� �� 7��� �
� �� =* ���
 ह� "ह ���*�� 
� �#�� ह��� ���� ��  
��2� ����� ह� �	
 5���%& ���5�� ��(L ��  ह�0 29� �� ह�, 	
��  ह�0 �"2�3L �� ह�, �� &�	(� 
�� �3��� ����  7��* A�� �� �
� ����
 �� ��# �� ���� �H�� �� �ह� ह� � 	
 �� ��  
���� 3 �(�
� �ह�� �W�* ह� � ��
� ��
9
 �
���, 	���  ��
 �� ���� � �?, ����
 ���� ��
� 
3�W �! ह* �ह�, 	� ��
9
 �� �f �* �� ���
 ह�
� #��ह
 � �ह ��
9
 �� ���* �0� ���#��* ��  
��
 =* ह�, �� �2�* , �� �
�� ��  ��
 
� �[��
 ह� � B�� 
ह� ह�
� #��ह
 �� �� "ह�� ��  
�� ���* ह� "ह 	� ��
9
 �� �#� �ह! � 	� ����  �! �� 
� ��� �W� �ह
� #�ह9�(� �� �� ��( 	� 
�=����� �! 
P��* ���� ह� 7
�* ���XI �� �"3�$ W� �� �
(�ह �A* ��
* #��ह
 � �(� ��? 
�� ���* 2� ह��� �� �O_ह ह��� W�
 ����� �
f"�ह ���� ह� '� �=����� �! 
P��* ���� 
ह�, �(� 7���  ��� ��AL, ���4L �* /��&{ �
 ���* ह�, �� 2�A� ��
� #��ह
 �� �� ���� �ह�� 
�� ��� ह� ? 	� �� �
(�ह �A* ��
* #��ह
 ;�L�� �ह�-
 –�ह� 	� /��� ��  ह�0 7��� ��4� 
ह��� ह�, ����� 7� �=����� �� 
����
 �ह� �#� �� B�� ���� ����� ह� �  
 
 7��=�6 �N �ह�2�, ����� 
� �=����� ��  �����, 
 ��5�  �"�? ��घ���� �� 
�m0�=P� �X1� �=* �=�����L ��  ����� 8��*mL �� 5��2� �ह� �#�
� ��  ��
 
� 	��-
�"���!& �* ���
� #��? ह� � 	���  ��
 �� �� � �? 2��� ह9� ;�L�� �ह 
� �ह�� �j:* ���
� 
ह�, ����
 �� ����� �* ��3� ह� �� �
-/���
� �L �* �� ��3� ह� "ह �9�* 
ह� ह� �ह* ह� ;�L�� 
�� ���� ����� �* n� �� 7
 ��(L �* �22 ��  ��
 ���� ह� �� �=����� ��  ����� �ह
� "��� 
��(L �� ह�
� "��� 
����
 �* �9H� ��  ��
 ���� ह�, ����� ����� #��� 7(� �2�� ��
, �4� 
�
� 2* ��
, ����� �ह
� "��L ��  ��
 
��* �
� 2* ��
, :�&� ��&� ���(�� 2� �2�� ��
, 
B�� �� : 
ह� ह� �ह� ह� �X1� �ह ���4� W��� �� �� A#� ह* 
ह� ह���  '� �(� A#� ह��� ह� �� 
� � �� �� � �b&�#�� ��  ��6�� �� ��(L �* ���L �! �ह� �# ���� ह� � �� ����  ��6�� �� ��

*� 
��+* �* �� �ह �ह
� #�ह9�(� �� 	��-�"���!& �* �� ���
� ह�, 7���  ��
 �� ���� �� �ह� ह� 
"ह "�%�" �! 7
 (�*� ��(L �� �ह� �#�, ��
��  ��� �=����� ��  ���m #��? ��  �� 
 
ह� ह�, 
�� ��ह�� �ह �ह� ह�, ��
��  ��� ���(�� 
ह� ह� ���� ह���* �� ��3� ह� 7��* 	� W� �! �9H� ह� 
���  � 	���  ��0 ह* ��0 �� �ह =* �
���  #�ह9�(� �� �ह�� �ह�� �=����� ह�, "ह�� �*���� 3
 �* 
/�<�� ��* ह� � ��� 
���� '� �5� 
����, 	
��  �*# �! �*���� 3
 
ह� ह��* ह�, ����� ��  
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��#��� �
�` 8��*m ��( ह��� ह� "� ��
� �3�n� �� #��
� ��  ��
 =&��� �ह�� ह� � 7
�� �5� 
��
 �! #��? 
��� �ह�* ह�, ����
 ��
���* 
 ह�
� ��  ���m �? ��� ��� 
��
 �! �ह� �# ���� ह� 
� 	���
 �ह�� �=����� �! �*���� 3
 
ह* ह� "ह�� �*���� 3
 ���? ��
 ���� 	� /��� �* �� 
	O5� F�3
 ह��* ह� �� 	� /��� �* �� ���3��
��� ��* ह� �� ��घ$� ह��� ह�, 7
�� �#� �� ���  �  

 7��=�6 �N �ह�2�, A���P� �=����� ��  ����� �� �ह�� �ह�� �=����� ह�, "ह�� 
�ह�� ���� 

�*n ��� �� �ह� ह� � �� ����  ��6�� �� ��

*� ��+* �* �� �ह �ह
� #�ह9�(� �� 
�� =* 

�*n� ह�, 7
�! �ह�� ���� 

�*n �� �ह�� �j:� ��� =* ���� ह�, ����
 ��
� ���� 
�
�=" ����, ���� ��
� �"�? ��घ����, �m0��P� �=����� ��  ����� 2�A�, "ह�� �ह 

�*n 
��  
�� �� ��D� ����� �� ��*
 ह4��� ह� �� �"2�3L �� "ह 2��
�� =� ��  �
�2�
 ���� ���4� 
���4 W��� ��� �ह� ह�, ����
 "ह�� �* �
�� ��  ��
 ���# ���� =* A#� 
ह� ���� ह� � �� �ह�� 


.�*.n. �� 
�� ����� 7OहL
� 7�� ��
* ��*�"�� �� �4� �j:� �� 
 �� W��� ���
� 
�� �� 
 �
� ����, 7� #*� �� ���� 3 ह�
� #��ह
 7��* (ह��? �� ��#� ह�
* #��ह
 '� B�* 
(���"� �L �� ����2* �(
* #��ह
 �  
 
 7��=�6 �N �ह�2�, �� ���� ��  ह���� �! �ह��-�ह�� =* ह���� �=����� ह� '� 
�ह�� ��
* ��K* �� �9A �ह� ह�, 7
 �� �� �"3�$ 6��
 2! � �� �ह ��� 	���
 �ह �ह� ह9� ;�L�� �� 
2� �2
 �ह�� ह* �"�? ��घ���� ��  �m0��P� &�	(� /���;& �* ह��� 2�A�� ��� ह9�  �� ��� 
/��� �� "ह�� ��
* ���* �� �9A �ह� ह� '� �(� ह�
� "ह�� �� 6��
 
ह� �2�� �� ��
 �=����� 
�� ह� �#�
� �* ��� �� �ह� ह� , ह� �3�����L �� �� 7Oह! �#� �!(�, ह� ��|#( �� �� 7Oह! �#� 
��(�, ��
9
 �
��� �#� �!(� ����
 =("�
 
� �� ��� 2* ह�, 7��� ह� 7Oह! 
ह� �#� ��
�(� � 
���� ��  ���m �� ���-����� "ह�� 50 ��� �! �9A� 
ह� 2�A� (
 0�, "� �� �9A (
 ह�, 	��� 
�� ��2�K� �(�	
 �� �?-�9
 �! "ह�� �* ह��� ;�� ह�(* � "ह�� ��
"� �� �� �4�-�4� �� 
�� ��
�(� �� ��(� :�4�� 3ह�L �! �
�(�, �ह�� �� I� '� ��
"� 7
��  �*:� =�(!(� � �� �ह�� 	� 
/��� �* ��
* �* X%0�� ह�, 7
 �=�����L �! '� �"3�$�� �m0���� &�	(� /���;& �! �� 
�e��� 6��
 2� '� ��� /��� �� ह� "O� �*" �� '� ��*�L �� �#�
� �* ��# �ह� ह�, 7�* 
/��� 	� ���� �! ह� 7Oह! �*
� �� ��
* 7��<  ����� �� �� 7Oह! �#� ��� , 	� �� 6��
 2!, 
�ह 
� �ह�� �"V�� ��� ह��...(��� �� घ�b�).... �� �ह�� ह* ��N�� �! �ह�� ��
* ���  ���k� 
��(�� � 

V����a �S (�� ��	�< #��\��!��) : �|�� ��� � 

,�. �#��� �ह�!: �� 
� �ह�� �हe"�9m� ��O2� �* n� ��+* �* �� 6��
 ��H$� 
��
� #�ह�� ह9� �� �=* ��

*� ��/*� ��&� 
� 
� �2�3 �2�� � ह� �� 7��� ���
 ���� ह�, 
��
� #��ह
, �ह ह���� 2���e" �
�� ह�, 5K� �
�� ह� � ����
 �� ����  ��6�� �� ��

*� ��+* 
�* �� �8ह ��
� #�ह9�(� �� �9�* ���"�* �"�� Y�A�� ��  ��2� A
Z ���� ��2 ��
� �� �2�3 ह� 
� 7� �2�3 �� �� ���
 ��
� �� �9�� /��� �� �ह� ह�, ����
 �� 
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#�ह�� ह9� �� ����� �ह 2�A� �� 7��� ��(� �� �e��� ;�� /=�" �4�(� ? ���
� ��A�-��A 
��( ��
-��
 ��D�L �! 7��� �����(�� ह�
� "��� ह�, �ह�� ���� �* X%0�� ह�, =9A �* X%0�� ह� 
'� 7
 ��(� ��  ���(�� ��  ���� �! ����� ;�� ��
� �� �ह* ह� ? �� �e0� "ह�� �� ����� 0�, 
7��* "��X1�� q �"%0� ;�� ह� '� ��� /��� �� 7� �2�3 �� ;�� ��/�3
 ह�
� �� �ह� ह� ? 
'� =* �� 	� /��� ��  �2�3 �
 ह�, 7
�� �9�� �[��
 ���� ह�
 �� O_ ����� �� 5P�
 #��ह
 
�� 7
�� �9�� �6��
 ��� '� 7
��  ���� �! 5P�
 	� ���2 �! 
� ��� ���� ��
, ��� /��� 
�� 
� �
/���
�  ��  #�
�" �4
� ��  ���� �! �� ��/*� ��&� �� �2�3 ��� 0� �� 5P�
 	� 
���2 
� ��
9
 �
��� 0� '� 
� ��� ��
 0�, 7�* ��ह �� �� 7� (�*� �* 2� &�	� �* ��&* 
�:
 �ह* ह�, �� 7� A
Z ���� �! �K29�* ���� 0�, �� �ह�4 �� A�2�� 0�, �� ���* �� �� 
7���� 0�, �� 7� �2�3 ��  ���m ��A�-��A ��( ����K(�� ह� (
 ह�, 	���
 �� #�ह�� ह9� 
�� 7���  ���� �! ����� ��#� '� �ह 2�A� �� ��� /��� �� 7
��  q ��"ह���� �N �� �A�� ह�
 

� ��
9
 �
��� 7
 ��(L �� ��ह� 2* ��
, ����� 7
��  ��
 "��X1�� �K29�* �* q �"%0� 
��"�
 '� �� ������&* "ह�� ��� �ह* 0*, 7��* q �"%0� ��"�
 � ����� 	� ���� �! ��
� 2��* 
��
 ह�
 ��
9
 �
�
� ��  ���� �! ��#� '� �ह 2�A� �� 7
 ��(L �� �� �� ��ह� �ह� �#�? �� ���  '� 
�� =* 	� /��� ��  ��

*� ��/*� ��&� ��  �2�3 �
 ह� , 7
�� ���
 ���� ह�
 �� �� ह� 7
 
��(L �� ��ह� 2� ��! , �� 7��� ह&� ह�
 ह� �� �����(�� ह�
 ह� '� 7� #*� �� 8��*m N�+L �! �� 
/=�" �4� ह�, 7���  ���� �! �� : ��#� �  
 
 V����a �S (�� ��	�< #��\��!��): ����� �*, �� �� ���k� ���
 � ��
� �ह�� 
��� �� ���� ह� � 
 
 ,�. �#��� �ह�! : ��

*� 7��=�6 �N �*, �� ����  ��6�� �� ��

*� ��+* �* ��  
	� ��� �� ��0�
 ���� ह9� '� �� /�" �
 	��! �ह��( '� �ह=��(�� ��  ��
 (
 ह�, 7
�� 
��0�
 ���� ह�
 �ह
� #�ह�� ह9� �� �� ���! ��
� �ह� "O� �*"L �� �#�
� ��  ��
, �ह��-�ह�� 
�3��� ह� �ह� ह� '� A�� �P� �� �� �"�? ��घ���� ��  �m0��P� &�	(� /���;& �! �� �3��� ह� 
�ह� ह�, 	� ���� �! �"3�$ W� �� 2�A!, �"#�� ��� '� “=��9���” ���
� �"V" �"f���, f���� /�k� 
�m0��P� &�	(� /���;& �� '� f���� �2��?, 7��* �� �*.�*.�?. �� ���# ���
� '� �� 
�� ��� �ह �ह�� ����� �� ���� �� �ह� ह� "ह |�2� ह�, 7
�� �ह� ��
 �� �� �� "� 7�� 
|�2� ���
� "�
� 7
��  �A��5 �f� �� �f� ����"�? �* ��
 �  O �"�2 �  
 
 V����a �S (�� ��	�< #��\��!��) : Y* �S ��� ����� � ����� �*, ����  ��� 11 
��
& �� ��� ह� �  

 �� �+ ��
 �����(�ह��#� /2�3) : ��

*� 7��=�6 �N �*, ��2�L �� "O� /��m�L 
'� �2���L ��  �*# #� �ह* �3-�-�3 W��� ह�
, 0��� ह�
 
K� 
ह� � �ह* � "O� /��m�L 
�� �=* �e��N� �! 
�� ��, �=* ��& �* =9A ��  
�� '� �=* 3P����, ����
 A�
 �* ��ह 
3P� ��  
�� ��, �(���� ��
� ���* ह�, �3��� ���* ह� '� ��2��� ��  
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#�� ������� �� �� �
���� ���* ह� , �`�� �� �ह� ह� � ����-���� ह�0���L �� #�
 �`�, 
"O� /��m�L �� �ह� &9&�� (��� ��� ��*��  �� ��:�* �? ��2�L �� "O� /��m�L �� �e��#�� 
'� 7
�� �3��� ह��� ��� ह�, 7��� 	� �j#�? �* ��Xb& ह��* ह� � ��
" �* ��A, 7� "; � 
A��*, �� 7�� �(� �� "O� �*" =* ह���� ��
 7�
� ह* �हe"�9m� ह� ���
� �� ह� %"�� � �� 

ecological balance A��� ह�
� �(� �� 	� ��ह� ��  ��
9
 �� �
�
� �* �W�� �ह�9� ह�? � 
����CbF*� %�� �� ��
9
 �

� ��  ��2, �� �� 30 "$� �9"� 1972 �! �ह ��
9
 �
� ����
 �� 
��
9
 �
�, 7���  /�" �
 	�
� �#*�� 0� �� 2�$* q �Xp �3��� ����  ��4� ��
� ��  ��2 =* 
�#�� �
�� ���� 0� � 7��� ���� 72�ह�m �ह ह� �� ���%0�
 �! 2���= /���� ��  �ह�
L �� 
�3��� ����  ����
 A�
 ��  ��4� ��
� ��  ��2 =* �� �� 7��� �K� 
ह� ह�? ह� '� ह���� 
�� ��
9
 ह� '� 7�� ��� /��� �� ��D� ����� �� ���Nm /�k� ह�, 7���  ���m ���� 
ह� �(�� 
�� 7�� ��? �K� ह� ��
(* �  

 7��=�6 �N �ह�2�, 30 ��� ��  ������ �! �ह ��� 2�A
� �! �? �� �� ��
9
 "O� 
/��m�L ��  ���Nm ��  ��
 �
� ह�, "� �9m� 
ह� ह�, 7
��  �� : ��3� 
L �* �W�� ह� � 	���  ��
 
��

*� ��+* �* �ह ��3� 
 �" ��� ���� �� �2
 ��  ���
� �
 ह�, �� 	� ��� �� ��0�
 
��
� ��  ��
 A4� ह�� ह9� �  
 
 �ह�2�, 	� �" ��� �!  ��� 58 (2) �! ���"� /�h�� ���ह�� �* �� ����� "O� 
�� �����L �� 2* (? ह�, "� ������ ���*5 ह� � �� 	
�� ��0�
 ���� ह9� � ���� ��

� ह� �� �� 
�� ��(�L ��  ����� �ह
� "��� ��(L �� �ह��( 	��! 
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SHRI K. RAMA MOHANA RAO (Andhra Pradesh): I thank you, Mr. 

Vice-Chairman, for having given me an opportunity to speak on this piece of 

legislation which, if not implemented seriously, will have an adverse impact on 

the biological, environmental and ecological systems of the country.   I 
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support the objectives with which the Government has moved the 

amendments to the Wild Life Act, 1972. While extending my support, and the 

support of my party, to this Bill, I have some points to make, with your 

permission. 

As the House is very much aware, our country is endowed with a 

wide variety of fauna and flora. It is also, I think, known to us that there is no 

other country in the world, which has got the amount of natural wealth and 

biodiversity that we have. With a forest cover of about 19 per cent, we are 

home to 372 mammals, 1,228 birds, 428 reptiles, 204 amphibians, 2,546 fish, 

57,245 insects and other species of invertebrates. 

In the very beginning of the Bill, you are saying: 

"It shall come into force on such date as the Central Government 

may appoint, and different dates may be appointed for different 

provisions of the Act." 

This one single sentence is enough to show that the Government is 

not serious at all in implementing this legislation immediately. The Government 

is also not intending to notify all the provisions of the Bill at one go. It says that 

it will implement different provisions on different dates. I fail to understand the 

rationale behind this phrase. What is the problem in implementing the Bill at 

one go?  The hon. Minister may kindly explain. 

In clause 2, you are proposing to modify the long title. Here, I want to 
make a suggestion. Through this, you want to ensure the ecological and 

environmental security of the country but not the biological security, which is 

the very basis of living organisms. So, I suggest adding the word "biological", 
in line 10, after the words "the ecological." 

Clause 3 seeks to amend section 2 of the parent Act. In the long title, 

you have expressed your wish to protect the wild animals, birds and plants. 

But there is no definition in clause 3 for the word 'plant'. I fail to understand 

why the hon. Minister has not defined the word 'plant'. I request him to explain 

this point. In the same way, in the proposed clause 3 (I) of section 2, you have 

defined the word 'animal', and included mammals, birds, reptiles, amphibians 

and fish. Here, I would like to point out that there are so many aquatic animals 

which are endangered for example, sea-horse, sea-corals, mollusks, hawks, 

bill turtle, etc.    Hence, I 
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request that the words 'aquatic animals' be included in the definition of 

'animals'. 

Sir, the Inter-State Committee constituted by the Central Government 

gave its Report way back in 1995. And, the Report of the Committee was 

considered by the Indian Board for Wildlife, and they recommended 

amendments to the Wildlife Act, 1972, which are before this august House. It 

took 7 years to give shape to this small piece of legislation. If we move at this 

pace, leave alone conserving the wildlife, we cannot even dream of increasing 

the population of the endangered species in the country. 

The hon. Minister is substituting sub-clause (bb) of sub-Section (1) 

of Section 4 of the Act. I absolutely find no reason for this substitution. 

The original sub-clause (bb) is crystal clear. It provides one honorary Wildlife 

Warden in each district. Now, you are substituting it with "Honorary Wildlife 

Wardens." I think the existing sub-cfause is better than the proposed 

clause because, according to the present clause, you may have two or 

three Wildlife Wardens in a district, and you may not have a single Warden 
in other districts. Hence, it is better to retain the original clause. I also 

suggest that the Honorary Wildlife Wardens should be from the local area, 

and they should be experts either in conservation or ecology or 

environment.  

Coming to clause 6 of the Bill, I would like the hon. Minister to justify 

for the inclusion of the Chief of Army Staff, the Secretary, Ministry of Defence, 

and the Secretary, Ministry of l&B. I can understand if the Chief of the Navy is 

there on the Board, because you have so many endangered species in the 

sea. Same is the case with regard to the State Board for Wildlife. I would like 

the hon. Minister to explain the reasons behind including the above people. 

Sir, it is not out of place to mention here that the Government of 

Andhra Pradesh, under the leadership of Shri N. Chandrababu Naidu, is doing 

all it can for the conservation of wildlife, sanctuaries and national parks. I am 

not exaggerating when I say that the Joint Forest Management of the State of 

A.P. has been acknowledged as the best in South-East Asia. The hon. Minister 

is also very well aware that the forest cover in A.P. has gone up by 939 square 

kilometres. 
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We have been listening for the last one year that the Government is 

going to set up a wildlife crime intelligence cell, within the CBI. But so far, I 

think, nothing has been done in this direction. I request the hon. Minister to 

seriously think over it and immediately set up a cell in the CBI. 

With these words, and, in anticipation of getting categorical replies 

from the hon. Minister, I conclude my speech.   Thank you. 
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THE VICE CHAIRMAN (SHRI SANTOSH BAGRODIA): Now, I would 
like to take the sense of the House. We have three more speakers. So, should 

we finish the discussion on the Bill today itself? 

THE MINISTER OF STATE W-.-THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF URBAN 

DEVELOPMENT AND POVERTY ALLEVIATION (SHRI O.RAJAGOPAL): Yes, 

Sir, we can complete it today. 

SHRI PRANAB MUKHER'JEE (West Bengal) : Sir, this should be 

completed today ...[interruptions)... Let this Bill be over and then we can take 

up the statement of the Minister. Because, the procedure is that only when the 

business of the House is over, before the House rises, the statement is made. 
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THE VICE CHAIRMAN (SHRI SANTOSH BAGRODIA): Yes. Mr. 

Manoj Bhattacharya, you have one minute. 

SHRI MANOJ BHATTACHARYA (West Bengal): Mr. Vice-Chairman, 

Sir, I would first read out a paragraph that I have written down, for the 

information of the hon. Minister. 

The indigenous peoples of the world are the exclusive guardians of 

large wilderness habitats that modern societies depend on, say, plants, 

animals, climate and water. Their homelands include more endangered plant 

and animal species than all the world's nature reserves. Their knowledge of 

nature goes beyond our scientific understanding. Their lifestyles are models 

for practice of conservation and consumption of sustainable biological 

resources. The earth's biological diversity depends on the cultural diversity of 

the indigenous people. Along with their disappearance a extinction, thousands 

of species of flora, fauna, animals and plants also disappear for good. 

Sir, I would like to say that - I am not anti-development nor am I a 

development fanatic -- in the post-Independence India, because of 

construction of dams, industries and mining, the conservative estimate is that 

more than 30 million of indigenous people became destitute, and a number of 

them still remain as destitute. About a month or two back, when I was in 

Himachal Pradesh, the hon. Chief Minister of Himachal Pradesh was referring 

to us, in an informal discussion, that even after 50 years of construction of the 

Bhakra Nangal Dam, some 59 families, which became destitute, have still not 

been rehabilitated. Well; I am not going to discuss about the rehabilitation of 

those poor people, the poor tribals. There is nobody to speak for" them. Even 

Parliament does not enact any law or do things in the right earnest. I would like 

to say that they are the real guardians of flora, fauna, animals, plants and 

different species. But their interests are not taken care of. Their interests are 

not protected. Their culture is not protected. Their civilisation is not protected. 

We are trying to bring in some Bills or amend some Bills. But one thing which 

is clear is that there is an ominous poison at the root of the sapling, and we are 

trying to sprinkle water from the top and we think that the sapling would grow 

into a big tree. It will not happen just like that. It is a very serious issue. We 

have got to address this issue with all seriousness, with all sincerity.    And, 

this Bill, if at all it is intended to really mean something, 
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should aim at protection of wildlife and at protection of flora and fauna of this 

country of which we are very rich in the world. We are rich in biodiversity; it is a 

common knowledge to everybody. But, perhaps, we are not serious because 

we do not have any account of what we have and what we do not have. We do 

not know how many species of animals we have; like, for instance, how many 

species of elephants we have. We also do not know how many birds we have. 

We do not know what is the ornithological explanation of those birds. We do 

not have any knowledge about all these things. We have not indexed them; I 

had referred to it earlier as well. A number of times I had mentioned in this 

House that we do not have indexing of the plants; leave alone other things. We 

do not even know what are the plants that we have. Many of our plants, many 

of our herbs, have been pirated out of our country, by the people who are 

practising narco terrorism; even some of the NGOs are on the job. Many of the 

foreign agencies are also interested in this. 

However, Sir, I will come back to the indigenous population and the 

problems of maintaining wildlife through protection and advancement of 

indigenous population. For thousands of years, indigenous civilisation 

developed in harmony with the natural environment. This is, perhaps, within 

the knowledge of the hon. Minister. And colonisation has really upset the 

natural and social balance, and the destructive activities of the so-called 

civilised people are a harsh blow to nature. I would like to ask here: Has the 

Government got the real courage to fight against the whims of the 
industrialists? I can give umpteen examples here. Even the cement industries, 

located two miles away from the reserve forests, cause damage to these 

areas. The dust really destroys the forests, The animal life gets destroyed.   

Flora and fauna get disturbed. 

I would just like to put it on record that in Meghalaya - it has been 

reported - there is a threat from the proposed cement industry near the 

Balbakharam National Park. A sanctuary magazine reports that there is a 

proposal by the Associated Cement corporation to set up a cement plant near 

Balbakharam National Park {Time-bell) I will just cite some examples and 

conclude. Look at the Garo Hills of Meghalaya cement plants and the 

resources, limestone mining activities in and around protected ar£as are now 

no longer an unprecedented phenomenon in India. In 1991, the Ambuja 

Cement company of Gujarat lobbied with the Government of Himachal 

Pradesh to denotify the Dalarghat Sanctuary.     I had been to 
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Himachal Pradesh and I have seen that a huge cement factory has been 
established at Datarghat by Ambujas. In order to set up a cement plant in that 

area, they had denotified the forest area. There are unpteen examples by 

which we can speak incessantly, we can place many things on record that 

these industries for the cause of industry, for the cause of making profit, these 

jungles, forests are being denotifed. Some area are being denotified as forests 

and by denotifying these new areas as forests, some of the tribal life is being 

disturbed. So, Sir, it is a vicious cycle. I welcome this amendment Bill. But the 

Minister, the Department and the Government must be conscious about this. 

The Government must act in the right earnest. We want to know whether they 

are realiy sincere about this or not. I would also like to point out one thing with 
regard to the use of pesticides. The indiscriminate use of pesticides, 

particularly endosulphur like things about which we know. There are many 

other pesticides, many chemicals that are affecting the animal life, species, 

varieties of plants, flora and fauna in a very, very big way. Sir, what is the 

provision which has been incorporated in this Bill, to prevent the use of 

pesticides which may affect the pristine localities as well? There are umpteen 

examples. I can speak for hours on that. But unfortunately the time at my 

disposal is too short, so, I cannot go on incessantly on this. And sometimes, it 

appears that this Bill is much ado about nothing. You will not do anything. In 

1972, there was a Bill. But nothing has been done up till now. The things went 

unabated, simply, at the mercy of the industrialists, simple, at the mercy of 

those so-called civilised people and those so-called colonising people. {Time-

bell) Sir, I would just conclude. Thank you, very much for reminding me. I am 

aware that I am exceeding my time. The Bill is really a big one. I thought of 

speaking on this ...{Interruptions)... I am just concluding. Sir, that is also not 

enough, in fact, first of all, the hon. Minister must ensure one thing. Indexing 

and data, have to be updated, about all the species of flora and fauna including 

genera, varieties and species. And so is the plight of the animals that we have. 

What are the animals that we have? Which birds do we have? And what are 

the other things that we have in this country of ours? This must be indexed, 

properly notified and, even at the same time, it must be internationally 

patented, some of the animals which are exclusively our animals, those must 

be patented and those patents must be on the genera. At the same time the 

species must also be patented so that we can have a claim on them. And Sir, I 
must say that protection of the wildlife should not only be confined to India, it 

cannot be done only by looking at the  Indian soil, but from the surrounding 

countries there are 
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many, many animals which keep on migrating from Cambodia to Thailand, 
Thailand to Burma and from Burma to India, particularly, to our North-Eastern 

Region. These aspect should also be looked into. Then in the advent of the 

terrorist activities,- an hon. Member was also referring to this about the use of 

arms and ammunitions, this is also disturbing. So, it requires a complete and 

comprehensive approach. A sectional or a tubular view on this situation will not 

help us. So, Sir, I would request the Minister to take a complete view of the 

situation, a very comprehensive view of the situation. I will just refer to another 

example and conclude. Sir, some two years back, presumably on 24
th

 April, 

2000 I made a Special Mention regarding the factories located in Bangladesh 
which were polluting the river waters, disturbing the flora and fauna and the 

marine life. The hon. Minister, Mr. Baalu wrote back to me, some three months 

afterwards. But no action has been taken up till now. What is the punishment 

for that? I referred to the Government of India. I raised this point here through 

a Special Mention that factories located in Bangladesh, on the border areas in 

Kuchtia in Darshana. I will once again specify in Darshana the industrial 

effluents were passing through the rivers of Churni, Mathabhanga etc. Those 

effluents are destroying the marine life. 

Those are disturbing the marine life and some species might be 

endangered there. Some flora and fauna must have been endangered there. 

No action is being taken. Nothing has been done on the Special Mention. Sir, if 

the Government is so indifferent, if the Government is like that, what can this 

Bill do? This amendment, as such, is welcome; but the Government must be 
proactive and the Government must work in right earnest. I hope, after passing 

this Bill, the Government would be active, would hotly pursue the issues in 

right earnest and do something concrete for the protection of wildlife. 

With these words, I conclude. Thank you. 
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the issue is wildlife protection, as stated in the Statement of Objects and 
Reasons of the Bill itself. You can't have wildlife 
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protection that incorporates not only protection of the wildlife but also the 

forest. The biggest problem that any wildlife protection programme in this 

country, as also in other countries, faces is the problem of protecting wildlife, 

particularly from illegal poachers, who, today, as you know, are extremely well-

armed. The arms include, as Mr. Manoj Bhattacharya said, automatic 

weapons. And, to protect the wildlife against this type of attack-other countries 

too are facing this problem-Kenya and Nepal have deployed their army; their 

regular army is deployed in wildlife protection. So, my suggestion to the 

Minister is this. This suggestion was made earlier also but was not taken up. I 

think it is about time that his Department considered creating territorial 

battalions for wildlife protection. Just as there are territorial battalions for 

ecological development, the time has come in this country-if you want to really 

seriously protect our wildlife, protect our forests-to consider creation of 

territorial battalions for wildlife protection. They have functioned very 

satisfactorily in the ecological role. I am sure, if the Department comes forward, 

it can make it a serious issue and seriously protect its programmes of carrying 

out the wildlife protection. In this connection, I think, the worst threatened 

sanctuaries are those in the East and the North-East of India, where there are 

rampant insurgencies. Forest products and wildlife products have a huge 

international market. By wildlife products, I mean, tiger bones, tiger teeth, tiger 

hearts, ivory, crocodile teeth--these have got a huge international market in 

South East Asia, particularly in Bangkok, Singapore, Hong Kong, where it is 

believed that these are supposed to have certain medicinal/aphrodisiac 

properties. And, there is reason to believe, as a matter of fact there is definite 

information, that in addition to narco-terrorism, smuggling of narcotics, there is 

a big trade by the insurgents in killing and smuggling wildlife products out of 

the country, where they fetch very high prices. Two wildlife sanctuaries which 

are particularly threatened in this regard are Kaziranga and Bakshdwar, where 

wildlife is getting, more or less, wiped out. I am very happy to see that in the 

Wildlife Protection Board, you have included the Chief of Army Staff. Really, 

the army, today, in the North East has become de facto the largest wildlife 

protection force in the country. 

I do think there is no other answer. You cannot deploy Army for this 

purpose. But we should seriously consider going the way Nepal and Kenya to 

deploy these wildlife protection battalions. I would give a small example. In 

Orissa, I think, in one of the reserved forests, they deployed a battalion  of the  

CRPF  and  the  results  were  astonishing,   in  terms of 
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protection of forests from illegal timber as well as protection of wildlife. But, of 

course, I think that CRPF battalion has been moved out. The Government of 

Orissa tried to do its best to stop that move, but it did not take place. As far as 

local population is concerned, they have to be totally involved in the protection 

of the wildlife. But, Sir, it is also a fact that it is the local population which is 

totally intimidated by these gangs of poachers. Unless local population as well 

the wildlife are protected, the wildlife protection programmes will not succeed. 

Another problem which the wildlife faces in the riverine reserved 

forests in the North-East and the Kaziranga in particular is that when the rivers 

which run through these sanctuaries come into flood and the total reserved 

forest, the reserved sanctuary is totally flooded, the wildlife is driven out by the 

flood and waters and they then perforce cross over to the National Highway, to 

go into the higher ground where they are hunted. So, these are the various 

problems which the hon. Minister will have to look into and see that this very 

good Bill is effective in terms of its actual implementation.  Thank you. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Mr. Minister, 

before I call the last speaker, I have one point to make. ...(Interruptions).. You 

are the last but one. ...(Interruptbns)... What the Member from the Congress 

Party mentioned was about the Shatoosh. ...(Interruptions).. He is here. 

...(/nterruptbns)... They do not kill the animal to take out the wool. There is a 

national asset worth millions and millions of dollars or rupees. What do you do 

with it? ....(Interruptions)... What do you do about it? ...(Interruptions)... Some 

policy has to be framed in this regard or, you can announce that everything 

should be destroyed instead of inspectors threatening the Shetoosh Shawl 

owners. So, do something about it. I think that will be a good idea. 

SHRI H.K. JAVARE GOWDA (Karanataka): Mr. Vice-Chairman, Sir, I 

thank you for giving me this opportunity to speak on this Bill. Sir, I welcome this 

Wildlife Protection (Amendment) Bill, 2002. The intention of the Bill is very 

clear to protect the wildlife and the medicinal plants. But the thing is that under 

the Definition clause -earlier this clause was not there - fish has been included 

in this Amendment Bill. But the variety of the fish has not been fully described 

because fishing is a normal course. But the matter may be  taken  up  by the 

executing  agency.     Therefore,   I  need  its 
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interpretation of this clause relating to fish. Fish is defined. But there is a 

variety of fish. I would like to know which are those fish. An officer can book 

any person under this provision. The second point that I appreciate in this Bill 

is that to contain these activities the imprisonment term has been extended 

from one to seven years. It is good because it is a deterrent provision. In the 

meantime, I have an apprehension regarding the encroachers on the declared 

national parks and the sanctuaries. Sir, the decision of the Supreme Court, the 
Central Government -- as it appears --has to give a direction to evict the 

persons who have encroached on the land unauthorisedly for cultivation in the 

various parts of the country. Now, one thing has to be clarified in this regard. 

There may be persons in the adjoining villages who 50 years before 

encroached half an acre of land or one or two acres of land and they are 

getting their livelihood out of this land. There is no other source of income. Sir, 

in 1980, the Forest Conservation Act was passed. They have occupied the 

land prior to the passing of this legislation. But, they have not been 

regularised. In these circumstances, I have a fear, under the power that we are 

going to give to sanctuaries or parks, they would be evicted or thrown out and 

they would be on the streets. For that also, some consideration has to be 

given to those people. 

The next point, I feel, is, the Central Government and the State 

Governments are not at all acting in accordance with the tone and tenor of the 

Forest Act. What I mean to say is this. Today, we heard the killing of Nagappa. 

Sir, basically, Veerappan is a poacher. He has killed 2,000 elephants and 

smuggling sandalwood. And, what is the action of the Central Government and 

the State Governments? When you pass this Bill, Veerappan and persons of 

his kind, laugh at Parliament and at the legislation. Why should we pass this 

Bill? Unless the Central Government or the State Governments come forward 

with men and machinery, the intention of the legislation will not come into 

effect. Otherwise, Veerappan is hiding for the past twenty to twenty-five years 

and he would hide for some more decades within that limited area. Sir, the 

Central Government says, "If the State Governments requires, we will send 

commandoes or paramilitary forces, this and that." There is no co-operation 

between the two State Governments. Why are we passing this Bill? For what 

purpose are we passing this? To pick up some innocent persons? The 

influential and white-collared people, who are smugglers and who have links 

with bureaucrats, politicians and with others, escape through one way or the 
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other. An hon. Member has mentioned that a fourteen-foot long tiger is not 

visible for the past one year. No one is worried about it. Under these 

circumstances, I would like to put a very simple question to the hon. Minister. 

Even now, under the proposed Bill and after passing of this Bill, will the Central 

Government kind enough to use its men and machinery to nab Veerappan 

because this is a fit case to take action against him? I need an assurance from 

the hon. Minister today itself whether he is daring enough to announce it in this 

House that the Central Government will come forward to assist, both Tamil 

Nadu and Karnataka to nab Veerappan by using paramilitary or military force? 

Otherwise, you don't press for passing of this legislation.   Thank you. 
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SHRI T.R. BAALU: Mr. Vice-Chairman, Sir, first of all, I thank all the 

ten Members who have participated in the discussion on this Amendment Bill, 

pertaining to Wild Life Protection Act, 1972. Sir, this Bill had been amended 

many times. It has undergone rivision in 1982, 1986, 1991 and 1993. 

First, I would like to respond to the clarifications sought by Shri K. 
Rama Mohana Rao, who had very vociferously deliberated that there was a 

delay on the part of the Government in bringing such an amendment. He said 

that it took more than seven years to bring such an amendment. Yes, I agree 

that it took more than seven years. In 1995, an Inter-State Committee was 

constituted by the Central Government to have comprehensive amendments. 

The Committee was represented by the Members of the Central Government, 

the State Government, NGO institutions, and experts. In 1992, the report of 

the Committee was submitted to the Indian Board for Wild Life. In 1997, the 

Standing Committee of the Indian Board for Wild Life suggested some 

amendments. In 1998, with the remarks of the Standing Committee, it was 

circulated to the States. In 1999, first draft was prepared by the Ministry, and 
was sent to the Law Department. The Draft has been placed before the 

House, and now it is the property of the House. So, I would request the House 

to kindly condone the delay. 

Now, I come to the points raised by Mr. Gowda. He asked why the 

Central Government could not protect Mr. Nagappa from the hands of brigand, 

Veerappan. On that, some of my comrades had clapped, and had even 

congratulated Mr. Gowda. ...(Interruptions)... My friends forgot that law and 

order is a subject of the States. But. since I am here, they are there to clap 

and congratulate him. 

SHRI N.K. PREMACHANDRAN (Kerala): The hon. Minister had 

several times assured in this House that Mie Central Government was ready 

to send a team to nab Veerappan. That is why he had raised it. 

...(Interruptions)... 
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SHRI SANGH PRIYA GAUTAM (Uttaranchal) : No. I would like to 
correct the hon. Member. The Home Minister had said that if they wanted any 

assistance from the Central Government, the Central Government would 

provide assistance. 

SHRI MANOJ BHATTACHARYA: Sir, whether the Central 

Government... {Interruptions)... 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Are you 
yielding, Mr. Minister? 

SHRI T.R. BAALU:   No, Sir.   ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Please don't 

disturb  him,   Mr.   Bhattacharya.     ...interruptions)... Let  him  speak. 

...(Interruptions)...   You can't disturb him.   Let him speak.   ...(Interruptions)... 

SHRI MANOJ BHATTACHARYA: Sir, it is a very serious matter. 
...(Interruptions)... 

SHRI N.K. PREMACHANDRAN: Sir, Veerappan has killed Mr. 

Nagappa, but the Government has not even come forward with a statement. 

...(Interruptbns)... 

SHRI T.R. BAALU: Sir, as a Minister, who is holding the portfolio of 

Environment and Forests, ...{Interruptbns)... 

SHRIMATI PREMA CARIAPPA (Karnataka) : ...and it is not possible 

for our Government.   We need Central assistance too. ...(Interruptbns)... 

SHRI T.R. BAALU: Sir, I am holding the portfolio of Environment and 

Forests. I can only reply to the queries pertaining to my portfolio and the 

present Bill.   ...(Interruptbns)...  At the same time, ...(Interruptbns)... 

SHRI NILOTPAL BASU (West Bengal) : You don't recognise 

Veerappan as a part of wild life.  ...(Interruptbns)... 

SHRI T.R. BAALU: Sir, it is purely a State subject. Law and order has 

to be maintained by the States.   Since the matter is not related to this 
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subject...{Interruptions)... No ; it is not at all relevant to this particular Bill. 

...(Interruptbns)... It is not relevant to this particular Bill. ...interruptions)... My 

dear comrades, you should appreciate this fact. ...interruptions)... 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Listen, 

everybody has a right to have his own opinion. ...interruptions)... Let him have 

his opinion. ... interruptions)... He is expressing his opinion, you cannot force 

him to change his opinion. ...(Interruptions)... That is his opinion; so, let us 

listen to his opinion ...(Interruptbns)... Mr. Minister, please continue. 

...(Interruptbns)... 

SHRI T.R. BAALU : Mr. Rama Mohana Rao wanted to know whether 

aquatic animals come within the purview of the Wildlife Act or not. 

...(Interruptions)... Yes; it is a part and parcel of the proposed amendments to 

the Wildlife Act.   Fishes are well within the purview of the Bill. 

Shri Abrar Ahmed mentioned many things pertaining to tigers, the 

Ranthambore Sanctuary, the problems of the forest people, etc. As far as eco-

development is concerned, the Tenth Plan allocation is Rs.560 crores. So, we 

would able to achieve many things out of this allocation. The Ninth Plan 
allocation was very meagre, but the Tenth Plan allocation is Rs.560 crores. 

So, we would, definitely, be able to take care of the development activities in 

the villages. As far as the Ranthambore National Sanctuary is concerned, the 

Current Year Plan allocation is Rs.5.35 crores. The hon. member mentioned 

about the lack of development activities in the villages surrounding the National 

Park. 

As far as the Joint Forest Management activities are concerned, the 

villagers are part of the committees. Around 65,000 village committees have 

been set up. These committees take care of 14 million hectares of forest land. 

Definitely, this suggestion regarding the Joint Forest Management as well as 

development activities in the villages would be taken care of. He had made 

some complaint about the Ranthambore Sanctuary, in the Consultative 

Committee meeting held on 4.12.02. I have already requested him to go along 

with my officers and inspect that Sanctuary, personally, and get the report. Sir, 

he is from that area. But without your concurrence, - I hope you won't mind it - 

I requested him to go and visit that Sanctuary and get an Inspection Report so 

that I can redress the grievances. 
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Mr. Kripal Parmar mentioned about the protection of crops in forests. 

Section 11 of the Wildlife Act permits the State Governments to deal with wild 

animals which damage crops and human life. The man-animal conflict will be 

dealt with by Section 11. If there is any man-animal conflict, and, because of 

that, if any damage is there, the State Government can send a proposal, and, 

definitely, we will see to it that the damages are compensated. 

Shrimati Chandra Kala Pandey raised a point about monkey 

menace. I could not hear her properly because the interpretation was not 

there. But, the Hon'ble member who is a former defence person properly 

mentioned that monkeys are an inspiration for the ex-employees of the 

Defence    Department. ...(Interruptions)...     I    think    the    monkeys 

...interruptions)... We have a lot of concern for monkeys because they are our 

forefathers. ...(Interruptions)... Almost 200 monkeys have been captured in and 

around Delhi, and they will be sent to the jungles of different States. 

...(Interruptions)... As far as Project Elephant is concerned, we have allocated 

...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Are monkeys 

part of your problem? 

SHRI T.R. BAALU : No Sir. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Then, why are 

you replying? 

SHRI T.R. BAALU: Sir, you allowed them to speak, that is why I am 

replying. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You need not 

reply to everything that is mentioned here. 

SHRI T.R. BAALU : Sir, I know what you are saying, but you have 

allowed them to speak about it.  So, it is part and parcel of the debate. 

Shrimati Saroj Dubey said about poaching of rhinos, and preventing it 

by involving local tribals. There is a provision in the Bill which provides 

participation in management at the local level.   They can become members 

334 



[9 December, 2002] RAJYA SABHA 

of the Advisory Committee of the Sanctuaries and also of the Community 
Reserve Management Committee. The JFM Committees are also available in 

all the 27 States. I think, this problem can be taken care of by them. 

Shri Satish Pradhan deliberated on the problem of leopards in 

Maharashtra, Matheran eco-zone and diversion of forest land for 

developmental purposes. As far as forest clearance is concerned, in 1980, as 

per the Forest Act, we approved 1185 projects and 75,650 hectares of area 

was diverted. As far as the problem of leopards is concerned, there is already 

a provision to capture and kill the problematic animals. States can do that and 

Chief Wild Life Warden has got rights to deal with this. As far as Matheran 

eco-zone is concerned, on n
lh
 and 12

th
, the officials from my Ministry went 

there and made an inspection. I am waiting for the reports. It will be taken care 

of after due deliberations. 

Shri Manoj Bhattacharya deliberated on industrial pollution near the 

sanctuaries. Sir, in this connection I would say that before clearing any project, 

an impact assessment is made. This problem is given due consideration while 

making the impact assessment. The Zoological Survey of India and the 

Botanical Survey of India, in Kolkata, are indexing the plants, plant varieties 

and flora and fauna. About 81,000 animal species have been identified, and 

46,000 plant varieties have also been identified ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Let him 

complete. 

SHRI T.R. BAALU: Sir, I think, I have replied to almost all the queries. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA):But you have 

to reply... 

SHRI T.R. BAALU: Yes, Sir. I will definitely reply to the question put 

by the Chair. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): No, I did not 

put any question.   Dr. Abrar Ahmed had put one question. 
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SHRI T.R. BAALU: Okay. For the sake of this august House, I could 

only say that this Bill has taken care of that particular aspect also. Sir, 

shahtoosh shawl - I think, my friend has deliberated upon this - is a very 

precious handicraft which is made up of the wool we get from an animal which 

lives in Himalayan areas.. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA):   It is Chiru. 

SHRI T.R. BAALU: Yes, it is Chiru. We fear that manufacturers of that 

particular shahtoosh shawl, are killing chirus. The life of this animal is in 

danger. That is why we have an apprehension about it. But many of the VIPs -- 

I don't want to say of this side or that side - especially, the V VIPs, are having 

shahtoosh shawls in their possession. I don't want to spoil those shahtoosh 

shawls. We are going to make a provision that shahtoosh shawls should be 

registered under the Wildlife Act. It should bear a mark of some kind. They can 

possess it, but they cannot sell it to anybody. It can be inherited by their sons, 

daughters or relatives. They can possess it. But if they try to sell it, they will be 

booked under the relevant laws which we are going to adopt. Thank you. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA):The  question is: 

"That the Bill further to amend the Wild Life (Protection) Act, 1972, be 

taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Now, we 

shall take up the clause-by-clause consideration of the Bill. 

Clauses 2 to 38 were added to the Bill. Clause 1, the 

Enacting Formula and the Title were added to the Bill. 

SHRI T.R. BAALU:   Sir, I beg to move : 

"That the Bill be passed." 

The question was put and the motion was adopted. 
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